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Mohapatra that in the meantime the order

dated 8.11.1996 passed by the Tribunal has
been complied with. learned counsel for thg
petitioner in the Original Application '
submits that his instructions are that the
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order has not been complied with. This /L \g{\
matter cannot be pursueed in the O.A, I
Applicant, if so advised, may pursue the [ Ovdex mo. g m
matter under the remedy available under be tean 07
law. \

Haflg over copies of the order to Mito 23¢9

the counsel for both sides.
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